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|
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Particulars to be examined Endorsement as to result qf Examination
1. s the appeal competent ? ’7 es-~

2. (a) Is the application in the prescribed form ? “V>

(b) Is the application in paper book form ? “VV)
(c) Have six complete sets of the application No
been filed ? ”q A-&Ll'
- NV Umm +*%
3! (a) Is the appeal in time ? . e,u-h on
- i P Na. 7228 6’0~
(b) If not, by how many days it is beyond
time ? M‘L‘“" M‘" un' 4
ze-i-nq on
(c) Has sufficient case for not making the — 1‘( 9- G\CS) )
application in time, been filed ?
4, Has the document of authorisation;Vakalat- , \JA
nama been filed ? '
)g.\ Is the application accompanied by B.D./Postal- tj;. Luvbo No -
Order for Rs. 50/- :
6. Has the certified copy/copies of the order (s) ”‘YA
. against which the application is made been
filed ?

7. (a) Have the copies of the documents/relied 7’5
upon by the applicant and mentioned in
the application, been filed ?

(b) Have the documents referred to in (a) 7/5
above duly attested by a Gazetted Officer
and numberd accordingly ? |



{ 2)
D . .
Particulars to be Examined Endorsement as to result of Exam‘martlon
(c) Are the documents referred to in (a) "‘}/}

above neatly typed in double space ?

8. Has the index of documents been filed and %
‘ paging done properly ?

9. Have the chronological details of repres- %
' entation made and the otutcome of such rep-
resentations been indicated in the application ?

10. s the matter raised in the application pending N
before any Court of law or any other Bench of
Tribuna! ?
L ¢ Are the application/duplicate copy/spare cop- »yw L CS)\J-LJ Damch ‘M’]o“/)
ies.signed ?
4
12, Are extra copies of the application with Ann- Ne

exures filed ?
{(a) identical with the origninal ?
(b) Defective ?
{c) Wanting in Annxures
NOS..ovieeeiiineenns /Pages Nos,...........?

13. Have file size envelopes bearing full add- No
resses, of the respondents been filed ?

14. Are the given addresses, the registered *Yv
addresses ?

15. Do the names of the parties stated in the
copies tally with those indicated in the appli-
cation ?

16. Are the translations certified to be true or N - A
supported by an Affidavit affirming that they

are frue ?

1;;’\ Are the facts of the case mentioned in item ‘)/5
No. 6 of the applicatlon ?

(a) Concise ?
{b) Under distinct heads ?
(c¢) Numbered consectively ?

(d) Typed in double space on one side of the
paper ?

18. Have the -particulars fer interim order prayed No
for indicated with reasens ?

19. Whether all the remedies have been exhaused. ‘)/>
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW BENCH

BETWEEN

RaveSh Ktmar Tiwari '.-......0......QOQOCOOOQCAPPLI.CANT

AND

Director General (Posts),New Delhi,
and‘ Others....".'...............‘....‘.......RESPONDENTS

UNDER RULE 9

The_Documents and Paper Book

INDEX

S.HNo. Particulars Pages
1. Application 1 to 12
2. Annexure-1: Experience Certificate

dated 12.1,1981, issued by the

Assistant Superintendent of Post 13

Offices (West),Lucknow.
3. Annexure=-2: Experience Cdrtificate

dated 24.2.83 issued by the 14

Assistant Superintendent of Post

Offices ( . West), Lucknow.
4, Annexure-3: Representation dated

23.6.84 submitted by the

applicant's father. 15 to 17
5. Annexure-4: Applicant's represen- 18

tation dated 17.12.1984,
6. Annexure=-5: Representation dated

15.1.1982. 19 to 21
7e Annexure-6: Certified copy of

Judgment dated 14.9.88 passed 22

by the Hon'ble High Court,

Allshabad, Lucknow Bench, Lucknow

in Writ Petition No.7305 of 1988,
8. Power 23

\/‘
/’//(;3\ v
: . (T+N.GUPTA)

Lucknow: Advocate

Counsel for the applicant.

November 2 1988
=T
Dec: \3 1288



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

LUCKNOW BENCH LUCKNOW

BETWEEN

.

Ravesh Kumar Tiwari, aged about 30 years,

s/o Sri Dwarika Prasad Tiwari,

r/o Mohalla Daulatganj, Lucknoweeee.e.....APPLICANT

A ND

Director General (Posts), New Delhi

and Ot}lerso.........'..'.l......C...‘.....RESPOI@ENTS.

DETAILS OF APPLICANTS:

1. Particulars of 2Applicants
(i) Name of the applicant;
(ii) Name of Father:
(iii) Age of Applicant:
(iv) Designation and office

in which ewployed; or
was last employed

TAEN a\?B‘“Tt%@% ceasing to be in

e

MM”

services
(v) oOffice Addresss

(vi) Address for service
of notices

-

Ravesh Kumar Tiwari

Sri Dwarika Prasad Tiwari

D.D.Postman and Casual
Labour in the office of the
Asstt, Superintendent of
Post Offices,Lucknow

(West) Sub-Division,
Lucknow,.

Not in service at
present,

Ravesh Kumar Tiwari,

S/o Sri Dwarika Prasad
Tiwari, C/o Sri Ram Din,
r/o Mohalla Daulatganj,

"Lucknowe.



2.

2., Particulars of Respondentss

(i) Name of the respondents: 1. Director General(Posts),

New Delhio

2. Post Master General,U.P.,
Circle, Lucknow.

3. The Chief Post Master,
Lucknow G.P.0.,Lucknow.

4. Senior Superintendent of
Post Offices,Lucknow.

Name of father/husband Not known

Age of Respondentss Not known

Designation and 1. Director Gemeral (Posts),
Particulars (Name New Delhi,

and station in which

employed) . 2, Post Master Genersl,U,P.

Circle, Lucknow.

3. The Chief Post Master,
Lucknow G.P.0.,Lucknow,.

4, Senior Superintendent of
Post Offices, ILucknow.

Office Address: ( As above )

Address for service of
noticess ( As above )

3. Particulars of the order against
which application is mades

x
(ii)
(iid)
A
(iv)
(v)
(vi)
\
4
/N-\

VT ST RE= T

The applicants father Sri Dwarika Prasad
Tiwari was permanent postman in the Post
Office, Daulatganj, Chowk, Lucknow who fell
seriously ill and remained ill for about 16
months, hence, he was found medically invalid
by the Chief Medical 0fficer, Lucknow and as
such he was prematurely retired on 16.2.81
by respondent no. 4. '

The applicant who had already worked in the
department as Class IV employee for about.6
months, therefore, his father submittad to
the respondents xkzkxkirz a representatlon
that the appllcant be absorbed in the
department in his place. The applicant has also
submitted representations but he has not vet
been absorbed.

The petitioner is ent1tled for employment on
compensatory grounds under Rule 338 OFf C.CsS.

4, Jurisdiction of the Tribunals

The applicant declares that the



3.

the subject-matter of the order
against which he want redress is within
the jurisdiction of the Tribunal.

5. Limitation:

The applicant further declares that
the application is within the limitation
prescribed in Section 21 of the Adminis-
trative Tribunals Act, 1985,

6. Facts of the case:

(i) That the applicant's father Sri Dwarika

v Prasad Tiwari has served in the Indian Army £rom 9.9.43

to 25.7.53 as Hawaldar Clerk No. 196129 Unit A.0.C. but
was discharged from the Army in the year 1953 as being

surplus,

(ii) That subsequently the applicant's father
was absorbed in the Postal Department with effect from
1+ 10,1954 as Extra Departmental Posts and Permanent

Postman.

(iii) That unfortunately the applicant!sn
& father Sri Dwarika Prasad Tiwari fell seriously ill
and remained under treatment for about 16 months, hence,
he was medically examined by the Chief Medical officer,

Yucknow,

D\Q: YE:\W - (iv) That ultimately the applicant's father )
was found medically invalid, hence, was retired prematurely

on 16 2.1981 by the respondent no. 4.

(v) That the spplicant is matriculate and

has also worked as outside Postman from time to time
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on daily wages for about 6 months wee.f. 9.1.75 to 5.8.76
and further as Class IV employee wees.f. 3.7.79 to 31.10.81

but he was removed from the service without any reason.

(vi) That the applicant's work and conduct
during his service has been always satisfactory inasmuch
as there was no complaint against him neither from his
officers nor from the public. The certificates dated

12.1.81 and 24.2.83 issued by the Assistant Superin-

—4

tendent of Post Offices (West),Lucknow are filed ‘herewith

as Annexures No. A~1 and A-2 respectively, which are the

typed true copies.

(vii) That the applicant's father has sub-
mitted a representation before the opposite party no.2
on 23.6.84 interalia stating that he has served in
the Indian Army and thereafter in the Postal Department
weeefe 1.10,54 to 16.2.81, but unfortunately he fell
seriously 1ill1 and remained under medical treatment for
about 16 months and subsequently he was retired pre-
maturely on medical ground. It was, therefore,
requested that the petitioner being his son and also
an experienced man may very kindly be employed in
the department on compensatory grounds so that his
family consisting of 7 members may survive. A true
TZ§G§TE§QETT;E%§33£&_copy of the representation dated 23.6.84 is filed

herewith as Annexure No.A?3 to this application.

(viii) That it is submitted that the spplicant's
father has taken huge loan for his treatment and alsc

has to maintain the family of 7 persons, hence, it was



X
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very difficult for him to maintain the family as such
the petitioner's service was very much necessary in the

cirdumstances of the case.

(ix) That the applicant has also submitted
a representation on 17.12.1984 to the opposite party/
respondent no.4 interalia stating that since he was an

experienced candidate and has worked in the department

"ard his father has also been prematurely retired, hence,

he should be taken in the service so that he could
arrange two times meal for his family. A true copy of
the representation dated 17.12.1984 is filed herewith as

Annexure No.A=-4 to this application.

(x) That the applicant and his father approached
the opposi te parties/reapondents several times for the
employment of the applicant in the department but all
was in vain and till now the applicant has not been

given the employment.

(xi) That the applicant has also submitted
another representation to the opposite party no.1
on 15.1.87 interalia stating the facts and requested
him that under Rule 38 of C. C.S.’(Pension) Rules, 1972,
the petitioner was entitled for employment in place of
his father on compassionate grounds since his family was

at the verge of starvation and his father was retired

~on medical grounds prematurely, A true copy of the

representation dated 15,1.87 is filed herewith as

Annexure No.A-5 to this spplication.
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(xii) That the applicant has also reminded
the opposite parties/respondents several times and
requested them that his case be decided soon since the

same was pending since 1984,

(giii) That under the Govermment of India,
Department of Persongel and Training O.M. No.14014/
A 6186-Est. (D) dated 30.6.87, it has been provided
that the benefits of compassionate appointment may
be extended to a son/daughter of Government servant
retired on medical grounds under Rule 38 of the

Central Ccivil Service (Pension) Rules, 1972.

(xiv) That the applicant being the son of
Sri Dwarika Prasad Tiwari, who has been prematurely
retired from the post of postman is entitled for ser-
vice on compasSionate grounds in view of the provisions

of the order referred to in para (xiii) above.

(xv) That the applicant's family is at the
edge of starvation and there is no other source of
livelihood, hence, the service on compassionate grounds

is very much essential for him to maintain his family.

2§Ev57¢_~_~_ _ (xvi) That the following candidates have been
~ %nm%&t%r

appointed in similar casess -

Name of the Government Name of the persons appoin-
S. servants who have been ted on compassionate
Noe. retired on medical grounds grounds,

1. Sri Badri Prasad Shukla Sri M.K.Shukla, Clerk,
Clerk, GPO, Iucknow. GePeOesLucknow s/o Sri
B Badri Prasad Shukla.

2« Sri Mohd.Haneef,Clerk, Sri Mohd.Masood siddiqui,
GPO, Lucknow, Cl erk,GPo, Lucknow
' s/o Sri Mohd, Haneef,



3. Sri shiva Kant shukla, Sri Sunil Kumar Shukla,

Pdstman, GPQ, Lucknow, Class~-IV employee,
S3RMO, Lucknow,
4, Sri R,D.Jaiswal, Sri Santosh Kumar Jaiswal,
Postman,Gpo, Lucknow. Class-IV Employee,

SSRMO Diwvn.Lucknow.

(xvii) That the applicant's case being similar
to these persons referred to in para (xvi) above,
applicant ought to have been appointed on compassionate
grounds but the respondents have discriminated in

h the case of the agpplicant,

(xviii) That the applicant's representations
contained in Annexureano.A-3, A-4 and A-5 are still
pending and the same have not been disposed of by
the opposite parties neither there is any hope that
the same will be disposed of soon, hence, the issuance
of writ of mandamus is very much essential in the

circumstances of the case.

(xix) That the applicant has sustained
A irreparable loss and injury and is facing great
economic hardship due to not providing him job on
VCDmpasionate grounds and he has no other source of
livelihood and he and his family is virtually at the
verge of starfation.
:E£¥:i§‘%;7RTIjQﬁ5EF%§

(xx) That the applicant has preferred a
writ petition before the Hon'ble High Court of Judi-
cature at Allahabad, Lucknow Bench, Lucknow, which
was registered as Writ Petition ?2;229§_9§_i2§8 which
was heard on 14.9.88 by Hon'ble é.K.Dhaon and Hon'ble

Brijesh Kumar, JJ. who were pleased to observe that
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the writ petition was not maintainable. The
certified copy of the order dated 14.9.88 passed
in Writ Petition No.7305 of 1988 is being filed

as Annexure No.A=6 to this application.

~ (xx1) That there is no other alternative
e efficacious and speedy remedy availlable to the
applicant except knocking the doors of this Hon'ble

Tribunal under the relevant Service Rules etc.

&

7. Details of the remedies exhausted:

The applicant declares that he has availed
of all the remedies availsble to him under the
relevant service rules etc., as unders-

Qutcome of such
representations

(1) Represéntation dated 23.6.84
addressed to the respondent 5till pending
NO. 2 ' EE RN OAnne}mre NO.A-'3

(2) Representation dated 17.12.84
addressed to respondent Still pending
no.4 ....._....AnneXU.re nO.A"'4

— (3) Representation dated 15.1.87
: addressed to the respondent Still pending
NO. 10 e 0 e, .Annemre nOOA"'S

All these representations were sent through
registered post which have not been disposed of
as yet inspite of repeated requests, Hon'ble High

Court Lucknow Bench has also observed to take

S AN X< §t§f‘£§
FRNISR redress before this Hon'ble Court.,

8. Matter not previously filed or pending
with anv other courts

The applicant declares that he has not

filed any suit, aspplication etc. in any court,
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n

%

except Writ Petition No.7305 of 1988 which has been
rejected as being not maintainsble. The.certified copy
of the judgment dated 14.9.1988 has already been filed

to this application as Annexure No,A-6.

9, Reliefs sought:

In view of the facts mentioned in Para 6 above
the applicant prays for the following reliefss-
(i) That the applicant be appointed on
compensatory grounds in the Postal

Department on any suitable post;

(ii) That he may be treated. on duty since

1.11.1981: and

(iii) That the cost of this claim application

be awarded to the applicant.

10. Interim Orders, if any, prayed fors No

11. In the event .of application
'~ being sent by registered post,

it may be stated whether the
applicant desires to have oral
hearing, at the adm1551on stage No
and if so, he shall attach a
self addressed Post-card/Inland
letter at which intimation
regarding the date of hearing
could be sent to him,

:}3§§§r' 12. Particulars‘oftéaak—ﬁfaf%/?ostal order
in respect of the application fees

i) N2me of the Bank on which
drawng

ii) Demand Draft Nog
OR
i) Nunber of Indian Postal ")) DLE S04
S

orders

ii) Name of issuing Post : S
Offices ¥&~1N\‘64}~& fgdbﬁuk\
TS SYX WL L
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iii) Date of Issue of , _\
Postal Order 22\ \\ \ 3R

iv) Post Office at

whieh payable. @Axmkxa)ba£&"

13. List of Enclesures:

1) Experience Certificate dated 12.1.1981
issued by the Assistant Superintendent
s of Post Offices (West), Lucknow,

2) Experience Certificate dated 24.2.83
issued by the Assistant Superintendent
of Post Offices (West), Lucknow.

\ 3) Representation dated 23.6,84 submitted
by the applicant's father.

4) Applicant's representation dated
17.12.1984.

5) Representation dated 15.1.1982.

6) Certified copy of judgment dated 14.9.88
passed by the Hon'ble High Court, Allahabad,
Lucknow Bench, Lucknowin Writ Petition

Verification

D I, Ravesh Kumar s/o Sri Dwarika Prasad
Tiwari aged about'§j£;years, r/o Mohalla Daulatganj,
Fan P.S. Chowk, City Lucknow do hereby verify that the
contents of paras Lﬁ o 2 & X 3, o o \__JL—
—

(=
are true to personal knowledge and parasﬁuITg ﬁ

f S

9 - are believed to be true on legal

advice and that I have not suppressed any material

factse.
ﬁvﬁ?ﬁ\i‘%@%
:Zé(i\ ?S\'r\\l_ E 3d(£;

Dated: November 22,88 Signature of the applicant.

Place: Lucknow. Q&ak

To ’////<<§3{ ea;ps\? *

The Registrar Qégcb
N\
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11.

GROUNDS

Because the applicant's father was prematurely
retired on medical ground, hence, the applicant
ought to have been employed on compassionate

grounds.

Because the applicant's representations are
still pending and the same have not been disposed

of inspite of repeated requests.

Because several candidates have been appointed
by the respondents in the similar circumstances
but the applicant has been discriminated arbi-

trarily.

Because the respondents have arbitrarily failed
to comply the provisions of Rule 38 of C.C.S.

(Pension) Rules, 1972,

Because the applicant has already worked in
the department on daily wages and as such he
is an experienced candidate and there is no
other source of livelihood, hence, the service
on compassionate ground is very much necessary

for him,

PRAYER

It is, therefore, prayed for the following

reliefg:=

(1) that a writ, order or direction in the
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nature of mandamus commanding the
respondents to act in accordance with
law and to dispose of the petitioner's
representations contained in Annexures
No.A~3 to A~5 be issued and thereafter
give appointment to the applicant on

compassionate grounds under the Rules;

(i1) that any other suitable writ, order or

>~

direction which this Hon‘ble Tribunal
déems fit and proper in the circumstances
of the case in favour of the applicant
be passed so that he may be taken in the

gservice; and

(iii) that the cost of this application/petition

be awarded to the appiicant.

TR

( Ravesh Kumar Tiwari )
[ ] APPLICANT.

—

Places Lucknow ;”/’Y¥§? Y&‘T

Dated: November 22 ,1988,

@Q\W}‘D\

A

\
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13.

ANNEXURE No,A-l

INDIAN POSTS AND TELEGRAPHS DEPARTMENT

Froms

Asstt. Supdt. of Post Offices
Lucknow (West) Sub-Division,
‘ Lucknow=226006 .
X
To

Certified that Shri Ravesh Kumar Tiwari
s/o Shri Dwarika Prasad Tewari resident of Daulatganj,
Lucknow-~3 has worked in P & T Department as a casual
labour and his work and conduct has been satisfactory.
He has been paid @ Rs.11.85 (Rs.eleven paise 85)

per day.

84/« M.J.Siddiqui

m&&_& Asstt.Supdt. of Post Offices

Lucknow (West) Sub=Dn.Lucknow-226006

b
2 AN %s w\\k%g::&( 12.1.81.
b?"

TRUE COPY
"‘&~ VJ‘YM&“ﬂ

Holr-
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ANNEXURE NO, A2

INDIAN POSTS AND TELEGRAPHS DEPARTMENT

Certified that Shri Ravish Kumar Tewari
s/o ghri Dwarika Prasad Tewarl resident of Daulatganj,

Lucknow worked as outsideer in Group *D' cadre under

A
the)hndersigned for about one year in 1980«81 in
different spells each not exceeding ten days. His

v ) work and conduct had been satisfactory. He was
paid @ Rs.11.85 (Rs. eleven and paise eighty five)
per daye.

8d/~ M.J.Siddiqui

N

s n\L?ﬁ&?‘ Asstt. Supdt.. of Post Offices
, Lucknow (West) Sub-Dn.
Lucknow=226006
24.2,.83.
| TRUE_COPY
=
| TRV Mg
T ey
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ANNEXURE NO.A-6

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD,
LUCKNOW BENCH.

Writ Petition No. 7305 of 1988

4 Ravesh Kumar Tewariecececccsecccces +Petitioner.
Versus
] : Director General (Posts)
{ New Delhi and othersSeeccescsccesececsecesOpp. Parties.
WRIT PETITION UNDER ARTICLE 226 OF THE CONSTITUTION
OF INDIA. .

Lucknow, dateds 14.9.88

Hon'ble S,K.Dhaon, J.

Hon'ble Brijesh Kumar, J.

The relief claimed in this petition is
\ against the Postal Department, Section 14 of the
Adminigstrative Tribunals Act 1985 bars the taking
Y of the cognizance of any grievance of the nature
tried to be ventitlated in the present petitions,
by this court. This pétition, is, therefore, not

maintainable.

It is, therefore, rejected.

PR REEY

84/« S.K,Dhaon,

8d/- Brijesh Kumar.

o 14.9.88,
NOTE s =
INNNQ_EJW%ﬁ True Copy (Certified copy has been filed)
WM Sd.Illegible -
TRV 7.10.88

Ve
Aot SEAL Section Officer

Copying Department
High Court, Lucknow Bench
Lucknow.
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In the Court of Central Admimistr-ative Tribunal,

3

Lucknow Bench, Lucknow,

Ravesh Kﬁmar Tewariseesseeeseessensssess Applicant,
 Versus,
Director General (Posts) & u’cher's.....Opposi't:e Parties,
Case No,233/83(L),
F.F. 7-3-1989.

Application for Eoegtinp; the Photo stat copy of Relevant

G,0,
That as per order dated 23.2.89 the agplicant is
filing the Photo stat copy of relevant G.0., which is

ennexed herewith,

Wherefore it is mogst hu.mply prayed that the same
may kindly be accepted on recor:d for the ends of justice
and equity.
Lucknows

"

Dat eds {@-3-1989.
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APPENDIX 2

COMPASSIONATE APPOINTMENT OF SON/DAUGHTER/
NEAR RELATIVE OF DECEASED GOVERNMENT
SERVANT/GOVERNMENT SERVANT RETIRED
ON MEDICAL GROUND -

G.1., Dept. of Personnci & Training, O.M. No. 14014/6/86-Estt. (D),
duted the 30 June, 1987

The undersigned is dirccted to say that instructions have been issued
by this Department from time to time laying down the principles tc be
followed in making compassionate appointments of sons/daughtcrs/ncar
relatives of deccased Government servants. For facility of reference, the

orders issued on the subjcct have been simplified and consolidated in this
Office Memorandum.

1. To whom applicable:

(a) To a son or daughicr or near rclative of a Government servant
who dies in harness including death by suicide, leaving his family in

immediate need of assistance, when there is no other earning member in
the family.

(b) In exceptional cascs when a Department is satisfied that the con-
dition of the family is indigent and is in great distress, the benefit of com-
passionate appointment may be extended to a son/daughter/near relative
of a Government scrvant retired on medical grounds under Rule 38 of
Central Civil Services (Pension) Rules. 1972, or corresponding provisions
in the Central Civil Scrvice Regulations before attaining the age of 55
years. In case of Group ‘D’ emplovees whose normal age of superannua-
tion is 60 years, compassionatc appointment may be considered where
they are retired on medical grounds before attaining the age of 57 years,

{c) To a son or daughtcr or ncar relative of a Government servant
who dies during the period of extension in service but not re-employment.

2. Authority competent to wake compassionate appointments:

_ (a) Joint Secretary Incharge of Administration or Secretary in the
Ministry/Department concerned.

(b) In the case of Attached and Subordinate Offices, such power may

1236 exercised by the Head of the Department under Supplementary Rule
(10).

3. Posts to which such appointments can be made:
Group ‘C’ post or a Group ‘I3’ post.
4. Eligibility:

- (@) Compassionate appointments can bc made only against direct
recruitment quota.
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APP. 2] COMPASSIONATE APPOINTMENTS OF NEAR RELATIVES 255

6. Relaxatijon:

Compassionate appointments arc made in relaxation of the follow-
ing:—

(@) Recruitment procedure, i.c., without the agency of the Staff
Selection Commission or Employment Exchange.

(b) Age limit wherever necessary.  The relaxation of lower age
limit should not be below 14 years of age.

(¢) Educational qualification to the extent stated in para. 4 above.

(d) Clcarance from Surplus Cel! of this Department/Directorate
Gencral of Employment and Training.

7. Bclated requests for compassionalc appointizents:

Ministries/Departments can also consider the requests for compas-
sionatc appointment cven where the death took place long ago, say five

years or so. While considering such belated requests it should be kept in

view that the concept of compassionate appointment is largely related to
the nced for immediate assistance to the family on the passing away of
the Government servant in harness, The very fact that the family has
been able to manage somehow ali these years should normally be adeguate
preot o show that the family had some dependable means of subsistence.

. Th: refore, examination of such cases calls for a greal deal of circumspec-

tion. The decision in those cases may be taken at the level of Secretary
only. )

8. Widow appointc on compassionate grounds getting remarried

A widow appointed on compassionate grounds will be allowed to
continuc in service even after remarriage.

9. Selective approach:

(@) The appointments made on grounds of compassion should be
done in such a way that persons appointed to the post do have the essen-
tial educational and technical qualifications and experience required for

the post consistent with the requirements of maintenance of efficiency of
administration.

(b) 1t is not the intention to restrict cmployment of son/daughter/
near relative of deceascd Group ‘D’ employee to a Group ‘D’ post only.

As such a son/daughter/near rclative of deccased employce can be
appointed to a Group ‘C’ post for which he is educationally qualified,
provided a vacancy in Group ‘C’ exists.

(c) As the appointments have to be cleared at the level of the Head
of Department and as all the vacancics arc to be pooled for compassionate
appointment, it may be ensured that subordinate and field ofﬁces get an
equitable share in the compassionate appointments.
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